
CENTRAL ADMINISTRATIVE TRIBUNAL
JABALPUR BENCH, JABALPUR 

• Carays Building, 15, Civil Lines, Post bag No. 6, JApALPUR- 482 001

'Lh  f
V.

_  / •  C:
D ated................ •..........

I  • v .  .

. .  ' 
—  Applicant (s)

/
VERSUS

/.

. . . . . . . .  Respondent (s):

^  / ~) / /, - " ) ■ . ' ' < .
A copy,of the QRDERdated........ ’.............................................................................................  .......... passed by the Hon'ble

Tribunal in the above mentioned case is forwarded herewith for necessary action. . . .
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j Shri D,P. Singh, oounsel for the

I applicant,

} Shri M.Rao, counsel for the respondents
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i r The learned counsel for the applioant 

. y I seeks permission to withdraw this 0/1, The

; permission is granted. The 0A is Mijktorixawx
I

/ j { dismissed as withdrawn,' The applicant is at

4 * | liberty to approach, the Tribunal, if he

| still feels aggrieved and so advised.
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